CONTRAL ADVINISTRATIVE TRIBUNAL PRINCIPAL B A
8. Nil of 1997(F.No.1635 Dt.19.2.97)

in

R. A.No, 146/95
in

0., A.~2340/94 o
New Dalhi: this the <& day of Auguat,1997,
HON 'BL E MR, So R.ADIGE,M EMBER( 8)
HON *BL £ DReA.VEDAVALLI,M EMBER(D)

sShri 3;3.&&33&5,

B8=17, Rmm Prastha (lony,

P.,0 Chander Nagar,

palhi «UP Border, , ;
Ghazishad- 201011 . eeseRevisw Applicentd

(By Aadv: shri 0, . Khokha)
f EL".!.!_

1, Union of India, through
Secretary, ,
Ministry of Home Affalrsy
o rth Blodk,

New Dol hi - 110 081,

2., Secretary,
Mministry of Personnsly
GrievenceS end Pensions,
North Block, )
Now Dolhi = 110 001 oooo&'ﬂ@ﬂmui

(None appeared)

Perused the Secona Review fpplicetion
(m-numbered) filed on 2841597, seeking review
of order dated 3.7.95 dismissing Ra No,146/95
by which a review had been sought of judgment
dated 28,4,95 dismissing 0a=2340/94, |

2? Wo have heard Shri S, C,Luthra who has
pressed this second review application.

3. Uader Aule 17(4) CAT(Pmeem‘ra) mao,ﬂs?
‘where an application for review of say 33@‘9
or order has been made ;c’{\g*ﬁ”‘ of , no Wgw

splication shall be on tertained in the sme

A~



-2-

matters In other words, there cen be cond

revisw applications Shri Luthra has eited raliag
in AIR 1957 »ap 1951 but in the light of the
express provision of Ruls 17(4) CAT (Procedurs)
Rules;1987 the aforementioned ruling Ls of no
avail,

4.  Seond Review Application( wnwbered and
which is under objection) is acoordingly dismissed,

gw e Ak o /j/f i

( DR.A.VEDAVALLI ) ( S.R.aDIG
mmBeR (J) MEMBE A)
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